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: P N. Chakravorthy e  ”!1
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DEFENDANT .. Union of India and ors
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Cif necessary , -
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21’)8/89 ,

118/10/89

"Shri anil Srivastava learned counsel is Present~
' ‘on behalf of respondents and files counter 'j
- affidavit, copy of which &8 duly served‘on \

file rejoinder, if any, within three weeks

» Lis hii/pase on 13-12-89 for hear g "

., S S —

Hon' Mr.vD.K.‘Agraﬁalz'Ja.._-

None is present for the applicant.

the applicant on 24/77/89, The applicant may .

hereof. List this case on 18-10-89 for .
final hearing before Single Member. S

(sps)

Hon' Mr, D;K; Agréwél, J.M.
Hon' Mr. K, Obayya, A.M.

Shri-L.P.'éhukla, counsel “for the appl:i.cam:]q
and shri Anil Srivastava counsel for. the
respondents are pae§ent.\ Counsel for the ﬁ
applicant files re301nuer g%fidavit, keep it

:on rggg;d oﬁﬁﬁfned ‘counsel for respondents}
prays |to. file sugfufmentary éounter affidavit;
Such a prayerLbe made by an application with
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RES ERVED @
CENTRAL ADMINISTRATIVE TRIBUNAIL, ALLAHABAD
LUCKNOW CIRCUIT BENCH
Registration 0.A. No.217 of 1988(L)
Paras Nath Chakravorty eess Applicant
Versus
Union of India & Another.... Respondents

Hon . ,Mr.,Justice U.C.Srivastava,V.C.

Hon,Mr. A.B.Gorthi, Member (A)

(By Hon . Mr. A.B.Gorthi, A.M.)

Shri P.N.Chakravorty has filed this
application under Section 19 of the Administrative
Tribunals aAct, 1985 claiming certain pensionary and
other benefits to which he became entitled on his

retirement from the Rajlways as Inspector of Works,

Pratapgarh on 30.9.87. The details of the amount
claimed by him are as shown bélows-

(a) Leave Encashment for

eight months - R8.17200-00
(b) Arrears of increment - Rs. 312-50
(c) Bonus .o - Rs., 1300-00
(d) Group Insurance - Rs. 300-00
(e) Provident Fund - Rs., 6000-00

(£) Transfer and Packing

Total Rs.27112-50

2. The respondents have filed their reply
follovwed by a supplementary reply. From these it
appears that the applicant was entitled to leave
encashment for 118 days only and that the amount

L was Rs.9,13%.. Arrears of increment were alre
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%

collected by the apolicant through his salary bill
for October, 1987. A sum of RsS,1391-30 was passed

for payment as bonus. Similarly, a sum of Rs,.618/-

on account of Group Insurance was also due to him.

All these saild amounts were ready to be disbursed

but the applicant failed to collect them or to make
some alternative arrangement for collection. A sum

of Rs.31,260/- on account of Provident Fund was however
paid to him and no amount is due on this account. As
regards the Transfer and Packing Allowances the

matter is under consideration.
3. The respondents' version that the applicant

failed to collect the amounts which have already been

passed for payment smacks of bureaucratic indifference

to the plight of a pensioner. It is the boundened duty

of the respondents to ensure prompt payment by cheque

to the home address of the pensioner, particularly

when,as in this case, the pensioner had indicated his

permanent home address in his correspondence.

4, We therefore direct the respondents to send the
amounts due to be paid to the applicant on account of his
leave encashment, bonus and Group Insurance by means of
crossed cheque which should be sent to his home address
togethex{with simple interest calculated @ 12% per annum
from the date of his retirement to the date of payment.
The Transfer and Packing Allowances which are yet to be
finalised must be finalised within one month from the date
of receipt of the order and paid to the applicant as
indicated above togethegkith simple interest @ 12%

per annum,
S. We dispose of the application in the above temn

without any order as to costs. (/\/
DT3 Sept.,199’1”’?‘“§3 () . Dice Chairman
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3}« Amnexure No,1- Letter of the General
Manager (Personnel) dated 300701985
regarding intimation of leave to the
employee nearing retirement.
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‘ Annexur 1icant's letter
5 dated 1% 18 7p§n the form of
representatlon to the DRM against
non gayment of post retirement
benefitse _

q. Annexure No.3- Appliecant's reminder
by letter dated 27.11.1987 to the
DRM Lucknow claiming payment of
amount under various heads.
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Application under Section 19 of the Administrative
Tribunals Act, 1985.

DATE OF FILING

Registration Noo.
Signature

Registrar

IN TH® CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH, LUXNOW

BETWEEN
Paras Nath Chakravorty ®sevesencees o Applicant
AND

LI o b
ﬁ»&é 1. Union of India through the General
B Manager, New Delhi.

\
1w\“,

o

2. Divisional Railway Manager, Lucknow.... Respondents

DETAILS OF APPLICATION

I, Particulars of the applicant !
Paras Nath Chakravorty
Son of late B.K. Chakravorty
Worked on the post of Inspector

P . -

of Works, Group III , at Pratapgarh

. . Sl

6Efice of the Ingpection of Works,
Northern Railway, Pratapgarh
117 Ravindrapalli, Faizabad Road,

Lucknowe



L~

II.

III,

Iv,

VI.

-2

Particulars of the respondents :

1. Union of India through the
General Manager, Northern Railway,

Baroda House, New Delhi,

2, Divisional Railway Manager,
Northern Railway,

Hagratgenj, Lucknowe oceceevs.

Particulars of the order against which
application is made :

The application is directed against non payment
‘_—#

of post retirement benefits such as leave encﬂashment,

o raa— T

————AS ST T e T AN
arrears of ineremsnt, group insurance, bonus, prov1dent
bl e ok
fundarrears and transfer and packing allowance to whlch

P -

the applicant is entitled.
Jurisdiction of the Tribunal @
The applicant declares that the subject matter
of the non payment of arrears due to the aprlicant on
his retirement for which he wants redressal is within

the jurisdiction of the Tribunale.

Limitation :
The applicant further declares that the appli-
cation is within the limitation prescribed under Section

21 of the Administrative Tribunals Act, 1985,

Facts of the case :

1. That the applicant was appointed as Wbrk

Superv1sor in Northern ‘Railway under Lucknow D1vis1on

B T R

on 17»3 1956 dewas subsequently promoted to the post
e
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Annexre-1

of Inspector of Works GroupIll on_ 1.5,1973 and was
[ hamand v

posted ; Pratapgarh. The applicant continued on

the said?és—;—;:;r;tapgarh till the date of his
retirement from service on 339.1987, The last

salary drawn by the applicant on the post of Inspector

of Works Group III was Bsc?150/= (Basic) plus other

allowanceseo

20 That the applicant was entitled to the post
retirement benefits which were not paid-to him at
the time of his retirement and thereafter. These

included leave encashment, arrears of increment ’

group insurance, bonus, arrears o{_‘grn_gyident fund and
transféT and packing allowanceso

—

3o That in terms of the letter of the General
Manager (Personnel), Northern Railway Headquarters,

dated 30;7.1985 the employee is entitled to be inti-
mted about his balance of leave to his redit in
the notice of retirement one year in advance. The
applicént,in compliance with the aforesaid letter,
was not informed about the balance of leave to his
credit. A photostat copy Iof the letter dated
30,7.1985 regarding intimation of leave to the
employee nearing retirement is filed. as Annexure

No.1 to this application.

Le That on the basis of the balance leave to
the credit of the applicant, he is entitled to -
leave encashment for 8 months at Rss21 50/- per month

b SR

being his salary, which amounts to R3o17.,200/-.

56 That the applicant is also entitled to the



[ S,

arrears of i,r}grapeﬁwdue from 1.5.1988 at Bse 50/= per

S

month, The applicant was paid only one increment
for the month of September 1988,the last month preceding

his retirement. This amounts to Bse312.50 paiseo

Wt - _, .. e

6o | That the applicant is further entitled to &x
months bonus from April 1987 'to September 1987 which

has not been paid to him. This amounts to Rse1300/-o

T That the applicant is also entitled to the
amount of group insurance which was deducted from his
salary. The said amouni: comes to approximately’
300/, |

8. That as per the standing orders of the railway
administration the provident fund deductions should
stop six_month; prior to the date of retirement of an
employeeo In the cése of the applicant, however, hig
provident fund deductions continued {zpto the date of
his retirement. The applicant is further entitled

V
to other deductions from his D.A. and bonus etco made

from timé to time. Thus the applicant is entitled
to the aforesaid provident fund de\ductions which have
not been refunded. In this connection it is stated
that no information regarding his balance provident
fund amount was furnished to the applicant prior to
his retirment. The said providegt fund amount, to

which the applicant is entitled, comes to approximately
Rse0000/~o
//—L

Qo That the applicant is further entitled to

transfer and packing allowance when he retired as
R e T

Inspector of Works at Pratapgarh. The said trans fer



hd

Annexure -2

“5-

and packing allcwance amounts to Rse2000/-.

L)G/ That in the aforesaid circumstances the appli~-

cant is entitled to the following post retirement

benefits :=-

(1) Leave encashment @ W%~  Bs 17,200.00

){ (1i) Arrears of increment Bso 312,50

(iii) Bonus . ' BSo' 1,300,00
_‘/(iv) Group Insurance Rse 300,00
" Av) Provident fund Rse 6,000,00

(vi) Transfer & packing allowance Bse 2,000,00

TOTAL - Bse 27,112650

1. That the applicant submitted a representation
to the Divisional Railway Manager, Lucknow, by his
letter dated 16,10.1987 against non payment of the

aforesaid post retirement benifits from his home

address at 24 Pargana West Bengal. A copy of the said
letter was also sent to the office of the Asstte

‘Engineer and Inspector of Works Pratapgarh. The said

letter was duly received at the office of the Divi-

sional Railway Manager, Lucknow, vide A/D receipt
dated 21.10,1987. A photostat copy of the applicant's

letter dated 16.10,1987 is filed as Annexure No.2 to

this application.

12, That the applicant sent another letter dated
16.11.1987 to the Divisional Railway Manager, Northem
Railway, Lucknow, claiming that the provident fund
amount paid to him was not correct and that the balance

of provident fund amount deducted from his salary upto
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b ‘ (2/)

the date of his retirement and other provident fund
deductions from his D.A. and bonus etce be also paid

to the applicant at his home addresse. This letter dated
16.11,1987 was also duely received at the office of

the Divisional Railway Manager, Lucknow, vide 4/D

receipt dated 24.11.1987,

13. That when no action was taken on the afore-
sald letters dated 16.10.,1987 and 16.11.1987, the
applicant submitted a reminder by his letter dated
27.1141987 to the Divisional Railway Manager, Lucknow,
claiming payment of amount under various heads due‘to
hime The applicant further pointed out that as he

is sick, he is unable to come to Lucknow to pursue
the matter and as such his dues be sent to him either
by cheque or money orders Thjs letter was duly receiv-
ed &y the Divisional Railway Manager,Lucknow and the
Inspector of Works, Pratapgarh, vide A/D receipts
dated 3.12.1987 and 4.12.1987 respectivelys A photo-
stat copy of the letter dated 27.12,1987 to the DRM
Lucknow, a copy of which was also sent to the AEN and
Inspector of Works, Pratapgarh, is filed as Annexure

No«3 to this applicstion.

14. That the applicant was informed by the clerk

in the office of the Inspector of Works, Pratapgarh,
through a post card dated 12.1.1988 that the bills of
arrears due to the applicant under various heads

have been sent to the office of the Divisional Railway
Manager, Lucknow, but the same are still pendinge Thus

it is evident that no action regarding the payment of

post retirement dues under various heads has been tsken
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Vil.

VIII.

IX.

by the Divisional Railway Manager, Lucknow, and he is

illegally and malafide withholding the same.

15, That aggrieved by the inaction of the Divisional
Railway Manager, Lucknow, in clearing off the payment

of arrears due to the applicant on his retirement, the
applicant has preferred this application before this

Hon'ble Tribunale.

Relief sought :

In view of the facts mentioned in para VI

above, the applicant prays for the following relief :

That this Hon'ble Tribunal may direct the
respondents to make payment of leave encashment,
arrears of increment, group insurance, bonus, provident

fund and transfer and packing allowance to. which the
applicant is entitled on his retirement from service
as Inspector of Works Group III at Pratapgarh w.e.fe
369.1987,

Details of the remedies exhausted :

That the applicant declares that he has availed
of all the remedies by way of representations and
reminders to the Divisional Railway Manager, Lucknow, as

already stated in para VI abovee

Matter not pending with any other court, etcs:

The applicant further declares that the matter
regarding which this application has been made is not
pending before any court of law or any other authority

or any other Bench of the Tribunal.
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Particulars of Postal Order in respect of the Appli-
cation Fee :~

1o Number of Indian Postael Order DD , (& ges
~
2. Name of the issuing Post Office /7l Couwt [ore

B. Date of issue of Postal Order ;2[/////&8
Lo Post Office at which payable

Details of Index :

An index in duplicate containing the details of

the documents to be relied upon is encloseds

IN VERIFICATION

I, Paras Nath Chakravorty, son of late B.K.
Chakravorty, aged about 59 years, resident of 117-
Ravindrapalli, Faizabad Roed, Lucknow, do hereby verify
that the contents from paras I}t'o XI are true to my
personal knowledge and belief and that I have not

suppressed any materiagl factse

C/wa =

- o~

Place : - -
Signature of the applicantos
Date :
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

SOTTING AT LUCKNOW

REGISTRATION NO. 217 of 1988,

P.N. ChakravartiQOQQ. ® 6 6 00080008 000 .Applicant.

ANR B

Union Of India................-..o.ReSpondentd.

ownd o’ﬁﬂnm .

COUNTER REPLY

Pixed for-

T8 Swved lase

I, working as
ﬁffr‘f/ /mdwwj °//"“Northern Railway,
Hazratganj. Lucknow, do hereby solemnly affirm

and state as under -

I. That the above named official of the
Respondents is well conversent with the facts
of the case and has read the Claim Application
and understood its contents and has been
authorised by the respondents to file this

Counter Replys

I1, That the contents of paras I to V of

the application do not call for reply.

Contde...2
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III. That reply to the contents of para VI of

the application is as follows :-

i. That the contents of para 1 of the

application is admitted.

2. That the contents of para 2 of the '
application is not admitted as stated. Theleave
encashment bill for the balance LAP 118 days

at his credit on the date of retirement was passed

for R, 9133/- and the amount of Group Insurance

was passed by the Sr. DAOJLKO under CO 7 No.

032994dated 4-2-88 and CO 7 No. 0303008 dated-

»

5.2.88respectively but the applicant did not turn

-—

up to receive the same. No arrears of, <

~— iy e - - e e -

increment is due to be paid. The applicant has

N

-

been paid the final Provident Fund dues if.e.
'B. 31260/- on 12.10.87 and no Providemt fund

T s T

balance is left with answering respondents.

3. That the contents of para 3e¢a&# of the
applicatiéh is denied. The applicant being senior _
subordinate was well in touch the offiqe to know
the balance of legve at his credit, and he could
himself verify the same after each time he availed

the léave.

Contdeesees3
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4, ‘That the contents of para 4 of the
application is not admitted as stated., After
the retirement of the applicant he had only 118
days of balance leave on full pay at his credit
and not 8 months as stated. . 91357— was.already
passed on the said account but the applicant did

not turned up to receive the same.

B

5. That in reply to the ¢ontents of para 5
of the application it is specifically stated that
nothing is.due t0 the applicant on this account

\”,-as his increment was sanctioned on his due date,

ub -
o

6. That &€he in reply to the contents of para
6 of the application it is stated that the matter

<? of paymenﬁ of bonus is already under consideration.

q . - ¥ - c——— e

o =

V. e e m—

7= That in reply to the contents of para 7
of the application it is stated that the amount
of Group Insurance was already péssed under CO 7

\\,/’/1;0. 032994 dated 4.2.88 but the applicant did not

turned up to receive the @ same.

8. That the contents of pafa 8 of the
application is not admitted as stated., The
applicant has already been paid his entire

]

provident fund dues at his credit up to the date

: \)/ 4,50 o
@ "' o5 Contd,..4



of his retirement, i.e. 31.9.87 and nothing

P
\,,/’IQ/I;;t to be paid to him on this account.

9. That €k in reply to the contents of para
9 of the application it 'is stated that the matter
of payment of transfer and packipg#allowance

- . e - Sk

\
7 is already under consideration and as soon as
\ it is finalised, thearrangement for payment of

the same will be made to the applicant.

10. That in reply to the contents of para

10 of the applieation it is stated that the amounts

on account of leave encashment as well as

Group Insurance has already been passed on 4.2.88

and 5,2,88 respectively as stated above bﬁ£

the applicant himself did not turned up to

receive the same., The amount in respect of

arrears of increment and provident fund has

already been paid to the applicant and nothing

is lefpito be paid to the applicant on this

account, The matter regarding payment of bonus
‘//// and transfer and pécking allowance is under

con@ideration and which will be paid to the

applicant after its finalisation.

11, That the contents of para 11 of the

application is denied for want of knowledge.

Contd...5



The said representation is not in the records

of the answering representations,

12, That the contents of para 12 ¢f the
application is categorically.denied. A perusal

of alleged represgntation would itself explain
thét no where in the said alieged representation
the applicant has claimed his balance of arrears

of provident fund.

13, That the contents of para 13 of the

application needs no comments.

14, That in reply to the contents of para
14 of the application it is stated that as and
when the applicant received the information
through a 1e£ter of a clerk under Ioﬁ/
Pratapgarh, he should have contected personally

to IOW/PBH/AEN/PBH and received the payment.

15, That the contents of para 15 of the

application needs no comments,

Iv. That the applicant is not eﬂtitled to
claim any such relief as claimed in this

application.

. That the representations as alleged in

®¥p,para‘VIII of the application do not appear to

COntdo ee—6



be in the records of the answering respondents.

VI. That the contents of paras IX, X & XI-

need no comments.

LUCKNOW.

parep :21-7-87

VERIFICATION

I, \7/\/ g'xwﬂ;‘/\" working as

Assf ﬁwmm»/ y e+ Northern Railway,

Lucknow do hereby that the contents of para 1l

of this reply is true to my personal knowledge.
and those of paras II to VI are true on the

basis of official records and legal advice

€

and I have not supressed any material facts.

LUCKNOW.

DATED; 9)-7-&£9

.

- ! Pee‘gﬁflne, Qﬁge'
§$§H@ Lk
\
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IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL
LUCKNOW BENCH, LUCKNOW

Registration No. 217 of 1988
P.N. Chakravarti tsvecsscssecas Applicant

< Versus

| . 1989 |
G A’FFIDAVIT . Union Of India & others sse00s00000e OppOS ite PaI‘t ies

AR /

s

\ 'y

. o5 *»-«LL—ATBADZ\ ‘ Rejoinder affidavit to the
T counter replye.

I, Paras Nath Chakravarti, son of late B.K.
_Chakravar‘bi, resident of 63, National Land Concerned,
P.O. Ashok Nagar, District 24 Pargana, West Bengal (N)-
Pin 743 222, do hereby solemnly affirm and state on

oath as under :-

1«  That the deponent is the sole gpplicant in
the above noted case and as such is fully convers ant

with the facts deposed to herein.

2, - That the deponent has read and fully understood
the contents of the counter reply filed on behalf of

opposite partieso

3. That para 1 of the counter needs no reply.

Lo That the contents of para 2 of the counter

are misleading and hence deniedes It is pertinent
to mention that the leave encashment has been arbi-

trarily fixed treating balance LAP 118 days only while



Annexure-L

-l

w

the deponent is entitled for leave encashment for 8
months. Answering opposite parties have not disclosed

the details of fixation and calculations of leave

-encashment.‘ The deponent was entitled to know the

details of balance leave (LAP as well as LHAP) well

in advancé prior to his‘retirement as per circular
No«443E/14-VII/BM dated 30.7.1985 issued by the General
Manager, Northern Railway, New Delhi, But the said
circular datéd 30.7.1985 was not complied with in the
case of deponent. It has not been disclosed in the
counter reply whether the d eponent's slck perlod of

98 days from 144441986 to 20.7. 1986 was converted into
196 days LHAP which is admlss1ble und er the relevant
rules and the same was demanded by the deponent and
the same was also recommended by the Inspector of
Works, Northern Railway, Pratapgarh through letter
No.E/3/86 dated 22.7.1986. It is pertinent to mention

that the deponent is entitled to get encashment of 98

days in addition to the encashment of 118 days LAP.
A photostat copy of the letter No.E/3/86 dated 22.7.86

is filed as Annexure No.4 to this rejoinder affidavit.

~

J

Secondly, no information whatsoever was given
to the deponent with respect to the letters dated
4.2.1988 and 5.2.1988 neférred to in para under replye
The deponent had already informed the opposite,parties
through his letter dated 27.11,1987 (Annexure No.3 to
the claim petition) that he had permanently shifted to

West Bengal with the expectation to receive inforﬁétion

‘as well as dues at his permanent residence. The deponent

B g

is entitled to get extra costs on this score alone.



4

In the aforesaid circumstances this'Hon'ble
Tribunal may summon the original records from.éhe
custody of opposite parties for adjudging the propriety
of the dues.

5. That the contents of paragraphs 3 and 4 of

the counter reply as stated are not admitted and in
reply the contents of para 3 of the claim petition

and para 4 of this affidavit are reiterated as correcte
6. That the contents of para 5 of the counter reply
are not admitted. It is pertinent to mention that

the annual increment became due on 1.5.1987‘and the
same was sanctioned by the competent aulthority. However
the sanction memo was issued in the end of August,

1987 and as such the said annual increment @ Rs.50/-

per month could not be pa'id for May 1987 to August

1987 and the same is still unpaid. The contents of ;é

para 5 of the claim petition are reiterateds -

7. That in reply to para 6 of the counter reply
is stated that the hon payment of bonus has been
admitted by the agnswering opposite party.

8e That para 7 of the counter reply is not admi{‘?tei\\_,
and in reply it is stated that no information was give{

5
| ’
%
ety

insurance. It is reiterated that the said amount sheid

to the deponent with respect to the amount of group
P

have been sent through a crossed cheque to the depone:
at his permanent adress already intimated to oppos ite

5

partiese
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9. That the contents of para 8 of the counter
reply are not admitted and in reply the contents of
of para 8 of the claim petition are reiterated. 1In
this respect the opposite parties may be directed to
furnish detailed calculations of provident fund

account @nd decision takem om nepresentobon FJ{”[@J ZZ)’/’”QW
peceived by 0.p Ne.2 on 26-11-1967 . Ahofo cepy of Lehen olases
16-11-i987 b f,/eo/ oA ‘/4777769(0‘!@ No. 5 tO this a/’/‘b/aw/'

10, That in reply to para 9 of the counter it is

stated that the answering opposite parties have
themsel ves accepted that transfer and packing allowances

are yet to be paid.

11, That the contents of para 10 of the counter
* reply as stated are not admitted and in reply the
contents of para 10 of the claim petition and para 4

of this affidavit are reiterated a

12. That para ﬁﬁ/of the counter as stated is not
admitted and in reply para 1§ of the claim petition is

reiteratedo

13. That para 12 of the counter as stated is not
admitted and in reply para 12 of the claim petition

is reiteratedeo

14 That para 13 of the counter needs no reply.

15. That the contents of para 14 of the counter
reply as stated are denieds It is reiterated that
the answering opposite parties responsible for various

payments did not care to send any authentic information




with regard to final sanction of various dues. However,
the deponent is entitled to receive his dues at his

permanent address through cheque.

16, That para 15 of the counter needs no reply.

17 That paras 1V and V of the counter are not
admitted and in reply the contents of paras IV and V

of the claim petition are reiterated.

Lucknow Dated: Deponent. —~ °

fugust 2))§ 1989,

Yerification

I, the above-named deponent, do verify that
the contents of paragraphs 1 tb 17 of thig affidavit
are true to my own knbwledge. No part of it is false

and nothing material has been concealed. So help me

God e
Lucknow Dated: . Deponent. ~
AugJSt¢/}Z,1989o

I identify the above-named deponent

who has signed beWY kaﬂa
T

Advocate.
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BEFURE THE CENTRAL ADMINTSTRATTVE THRTEUNAL
CTRCUTT BENCH LUCKNU

BEGTSTRATION NO. 216 OF 1988.

P‘N. Chakravaﬂj...t.. ® ¢ ¢ s 8 000 Applicant *
VEBSUS |
Union of Tndia & otherSeeceeseee Upp. parties.

SUPPLEMENTARY TO REJOTNDER -TCARDRITCANT

T ﬂ/\“'f ff’V7/ s working as )!v/ /)M"M
| wyﬁe&—
in the office of Divisional Railway Manager,

Northern Rajlway, Hazratganj, Lucknow, do hereby solemnly

affirm and state as under:-

— ;\ 1. That the above named official is working in
the office of Divisional Railway Manager Northern Railway
Manager, Northern Railway, Hazratganj,.Lucknow and as such
fully conversant with the facts and circumstances ofthe
case. Also he has been authorised by the opposite parties

—

to file present reply.

2. That the contents of paras 1 to 3 of the

rejoinder affidavit do not call for any comment.

3. That the contents of para 4 of the fejoinder
affidavit are wrong and as such denied. Tt is further
y submitted that applicant has already been given the

benefit of commuted leave of RVC period from 14 .4.86

——

, Z’ “M?ﬁfg‘30.7.86 by differing his LHAF period and this period
grisions! T c L )

——



$ 3¢
has not been debited from his LAP period. Therefore, the

leave encashment for 118 days LAP has been rightly

~— [

— - e

evliuated.

4, That the contents of para % of the rejoinder
affidavit are wrong as such denied, and also averments made

in para 2 of the present reply are re-iterated.

5. That the contents of para 6 of the rejoinder
affidavit are not anitted as stated., 7t is submitted that

it has come to notice of authorities that arrears of incremen
from 1.5.87 to 30.v.87 has been drawn through salary bill of

Ottober 1987 and which he would have received4with the salary

6. That in reply to para % of the rejoinder

affidavit, jt is stated that amount of bonus for is. 1391.30

was passed for payment in October 1988 for the year ‘
L//+/’//T987-88 but applicant did not turn up to receive it. Also

it Qas in the knowledge4of the applicant, that amount of bonu

is payable for the preceding year 1987-88 in the month of

September/October of the year 1988. It is furtheé to add

here that neither applicant turn uw to receive the amount

nor he sent any message to Assistant Engineer/10%

Pratapgarh to get it remitted to his house address. As ¢

consejuence this amount has gone unpaid and returned py the
e

ren : 4 -
y.eashier for deposit.



w

7. That the contents of para 8 of the

rejoinder affidavit are wrong and as such not admitted.
Tt is further subhitted that applicant never made a
request for remitting the payment of Grouw Tnsurance

as well aé leave encashment dues to him at his house

address .

8. That in reply to para ¢ of the rejoinder
affidavit, it is stated that payment of PF dues

L,,» has-already been paid to applicant and records gge
being called for from the Senjor Divisional Acc;unts

Officer to re-check the correctness.

G. That in reply to paras 10 and 11 of the
rejoinder affidavit, it is stated that applicant had
leave balance at his credit was only 118 days and the
payment of the same was érranged but since applicant
f abstain~from collection of amount, the amount of
\I e 9123=OO gone unpaid. ksk Also the Groﬁp Tnsurance of
is. 618 whi;h was passed for paymentzaiongwith the leave
éEEEShmeﬁt has é%so ane_qufi?.’Therefore; necessary
reé%ufce for ¢ re-credit of the same is being taken and
payment wall be arranged at an early date,provided
he submits the prescfibed proforma duly completed.
10, That the contents of paras 12 t§ 14 of the
,*'@?joinder affidavit are not admitted as stat;d‘and paras

11,112,123 and 44 of the counter reply are re-iterated.




D
o

1. That the contents of para 15 of the rejoinder

afffdavit are denied. Alsc averments made in para 14

of the counter reply are re-iterated.

12, That the conternts of paras 16 and 17 of the
rejoinder affidavit do not call for any reply. Tt is further
submitted that averments made ir para TV and V of pbety !g'Qj
counter reply is re-itereted.
Lucknow;
Dated; 70/8 /1991.
VERIFICATTONS -

I, the abovenamed officiel mlo hereby verify
that the contents of paras 1 te——— are true to my own
knowledge and those of paras 2 15 \2 are based on
advice and records. No part of jt is false and nothing

material has been concealed, So help me god.

Lucknow;

Dated; ’30/%’ /1991, .
AL
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